ENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
MEW DELHI

R 3

This s a Review Application filed bv the respondents
{(Union of India & Ors.) against the judgement dt. i@, 4.19902
by which the application was disposed of with the direction to
the respondents  to  grant family pension to the applicant ac
per ontitlement, according to the Extant Rules. She was held
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cd  to  the arrears of pension gnot from 1977, but  from
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the date  when she made the representation to the respondents,

foe., from A4.7.19289. In this Review &pplication., both the

parties were herd on merits. What is contended by the Toarncd
councel  for the Union of India & Ors. s that they had filed
a short reply on  admission. However, if the respoadants,

i.e., the petitioners in the R.A. desired to file a detlsiled

reply . they should have made a reguest at the time of haaring.
2. fs  provided by Section 23(3)(f) of the Act, Lhe

Tr-ibunal possesses the same powers of review as are vested ir

court while trying a  civil suit. &g per the
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provisions  of  Order XLVITI, Rule 1 of the Code of Civi]

Procodure. a decision/Jjudaement/order can be reviewed

(1) af At suffers an error apparent on the case of the

record: or
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(i3) is Tiable to be reviewed on account of discovery
of any new material or evidence which was not
within the knowledge of the party or could not

be produced by him at the time the judgement was

nade, despite due deligence; or

(i71) for any other sufficient reason construed Lo mean

"analogous reason” .

3 There is no ground to review the judgement. The Review

application is devoid of merit and is, therefore, dismissec
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